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ACT No. VI oF 1902,

PAsstD BY THE (:rovERNOR GENERAL oF INpIa IN COUNGIL' ’

(Received tﬁe assent of the G;ggomor General on the 26¢th March, N
: k)

An Act to abolish the péndhari tax heretofore .
levied in certain parts of the Central Prov-
inces.

WHEREAS it is expedlent to abolish the pdndhari
' tax heretofore levied in certain parts of the Central

-~ Provinces; It is hereby enacted as follows:—
Repeslof 1. Act XTIV of 1867 (an Act to provide for the
B XV, gssessment of the pdndhart taw in certain parts of the
certain other ‘Central Provinces), so much of section 10 of the

::m*iﬁmts Scheduled Districts Act, 1874, as relates to the said XIV of18
thorote | Act XIV of 1867, and the words and figures ‘ to the
pandhari tax levied in the Central Provinces under
Act X1V of 1867 or ’, occurring in section 48 of the

Indian Income-tax Act, 1886, are hereby repealed.  j1ot 1865
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